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ORDER

PER R.K. PANDA, VP:

This appeal filed by the assessee is directed against the order dated
28.02.2025 of the Ld. Addl / JCIT(A)-3, Kolkata relating to assessment year 2022-

23.

2. The Ld. Counsel for the assessee at the outset filed an application seeking
withdrawal of the appeal on the ground that the Assessing Officer has already
allowed the TDS / TCS claim made by the assessee in the order passed u/s 154 of
the Income Tax Act, 1961 and thus, the grievance of the assessee has been

addressed. In absence of any objection from the side of the Ld. DR, the
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application of the assessee seeking withdrawal of the appeal is allowed and the

appeal of the assessee is dismissed as “withdrawn”.

3.

In the result, the appeal filed by the assessee is dismissed as “withdrawn”.

Order pronounced in the open Court at the conclusion of hearing itself i.e. on

11" February, 2026.
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